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Item Nos. 07 & 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. No. 61/2023
(I.A. Nos. 64/2025 & 671/2025)

In
Original Application No. 736/2018
With

ILA. No. 741/2023
In

Original Application No. 736/2018
Chandra Shekhar Gupta Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 12.01.2026

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Chandra Shekhar Gupta, Applicant in person.

Respondent: Mr. Srinivas Vishven, Adv. for Meerut Development Authority
Ankit Verma, Adv. for the State of UP
Mr. Pradeep Misra & Mr. Daleep Dhyani, Adv. for UPPCB
Mr. Raj Kumar, Adv. in I.A. No. 64/2025 (Through VC)

ORDER

1. We have heard the Learned Counsel for the parties including the

applicant and the Learned Counsel for the applicant in I.LA. No. 64/2025.

2. Reserved for Orders.

Prakash Shrivastava, CP



